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ORDERS OF THE TRIBUNAL 

cnsLd ii,n 	Lb samc by causin 	- - 

inquiry and if they are satisfied, thc" 
should grant the necessary relief to tL_ 

t-pplicant, within a period of 180(one hrd 
& :Jcht days) from to-day. 

ihe O.A. is d1spoed of 	cordina). 

N 

NiiL. JUDici1.; 

order dated 25.9,2002 

y order dated 12.8.20020  this O.A. 

was disposed of leavinl lilerty to the Applicant 

to make an application/representation within a 

period of 15 days from 12.8.2002; and that the 

Respondents should live due consideration to the 

.rievarices of the Applicant within a period of 

180 days from 12.8.2002. 

y filinl Misc.AppliCatiofl Nos.832 

and 835/02, the Applicant has intimated that 

since he received a copy of order dated 12.8.02 

on 28,8.2002, he could not make an application/ 

representation within a period of 15 days from 

12.8.2002. In the said prnises, liàerty is 

ted to the Applicant to sJimit his appiicatioi 

,'representation ày end of Septernàer, 2002. Liàerty 

is also Iranted to the Applicant to represent 

the authorities that he had discharqed the duties 

of a Technical Operator even after ieinç appointe 

as Messeflçer in 1992. Applicant is free to 

alitate this aspect of the matter in his 

application/representation to àe filed ày him 

ày the end of Septernàer, 02. 

In the event application/represeflta 

tion is made ày the Applicant ày the end of 
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Se;terrer, 2802, the authorities should !ive due 

consideration to the same; in terms of the order 

dated 12.8.2002, within a period of 180 days from 

October, 2002. 

With the aforesaid observation and 

direction1 M.A.Nes. 832 and 835 of 2002 are disposed-

-ofi after hearing Shri K.C.Kanuno, learned counsel 

for the Applicant and Shri S.B.Jena, learned Addi. 

Standinq Counsel for the Respondents. 

Send copies of this order along with 

copies of order dated 12.8.2002 to Respondents, and 

free copies,thereof loe handed over kkie to the 

counsels of both sides within 2 days hence. 
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